Il THE CEMNTFAL ADMTIUISTFATIVE TRIBMIAL, JATFUR BEIYCH, JATEOR

* kX
Dat= of Decision: 01.3.96,
OA 139/96
Nathu Lal ees Applicant
Versus

Union of India and others oo Respondents

CORAM: '
HOT'BLE MF., GOPAL TRFISHIA, VICE CHAIPMAN
HOIT'ELE MF. O.F, SHAFMA, MEMEEF (A)

For the Applicani eee Mr.C.B.Sharma, krief holder for

=

r. 3hiv Kumatr

ORDER
FEF HOIT'ELE MR. SOFAL TRISHITA, VICE CHAIFMAIL

Applicant, Uathw Lal, in this spplication under Section 1
1

I'

Adminls ative Trikunals Act, 1935,

nas sought  a  Jdivection to the

respondenita Lo talz bhim on duty and to allow all conssquential henesfits.
2. Wz have heard My, C.B. Sharma, brizf holdze £or Mr. Shiv Domar, and

.

have perused the records.

2. The applicant iz presently  working a Mechanical Signal

&
m
[1)]

Maintainsr. He fz2ll 2ick on ©.17.95.  He vemained under the treztment of

2 privat:s Docktor till 21.1.96.  Thersaftzr, the applicant aubmitbed a

0
"u"i

fitnzss certificate Lo r;:pond~ o.d bt the latier is insisting on a

fitrnzsa from a Pailway Doctor and, thevefors, the applicant
contende  that he is not being talen on Aoty without any reason.  The
applicant has mads a vrepressntation vide Amn.A-1 dated 5.2.96 o the

concerned aunthority.  The brief holdzv for the counzel £ov the applicant
|

wantz this vepresentation Lo ke d2cided on mevits.

4, In the ciccumstances, thiz 0A iz Aizposed of it the stage of
admizzicon with a Adivection to vrespondzab 110.3 Eo dzcids the vepreszntation

of the applicant on mevite through a spezbing crder within & pericd of one

menthg from the date of vecsipt of a copy of thiz order. Lot a copy of
the OA Le 2:znt to regpondznt HMo.l alongwith a WW[U of this ovder.
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AHARMA ) ( COFAL UFISHITA)
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MEMBER (A) VICE CHATEMAN




